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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART I

(BRIEF RECORD OF PROCEEDINGS)
TUESDAY 03*° April 2001/Chaitra 13, 1923 (Saka)

No: 54

L 2.02 PM Chair informed the House I»e has |
Received Call Attention notice from S/Sh. Subhash Chopra, Mukesh Sharma,

Bhisham Sharma, Arvinder Singh Lovely and Sh. Tarvinder Singh Marwah
under Rule 54 and 55 for Calling Attention and Short Duration Discussion and
One notice from Sh. Shoib Igbal under Rule 59 for Adjournment motion. He
has admitted the Call Attention Notice given by Sh. Subhash Chopra and other
for Short Duration Discussion . Keeping in view the seriousness of the-
problem being faced by the people of Delhi due to non-availability of

buses. The same shall be listed after the Question Hour.

2 2.10 PM QUESTIONS ,

- Starred Questions : Starred questions 141 and 142 were asked and orally
replied. Replies to starred question 143 to 160 (except Q no 156) were
Laid on the Table of the House.

2.18PM SUSPENSION OF MEMBER
: Sh. Jagdish Anand was asked to withdraw by the Chair for his continued

interruption.
Unstarred Questions : Replies to unstarred questmns 546 to 632 (except
565 and 573) were laid on the Table of the House.

8. 3.00 PM LAYING OF PAPERS ON THE TABLE OF HOUSE
Sh. Mahender Singh Saathi, Minister of Finance laid the following
Papers on the Table of the House :
1) Appropriation Accounts for the year 1999-2000.

~2) Finance Accounts for the year 1999-2000
3) Report of the Comptroller & Auditor General of India for the
Year ending 31.3.2000.

4. 3.01PM Chair ruled that in view of the important discussion listed for the day, the
' Special mentions shall be deemed to be read.

5. 3.02PM SHORT DURATION DISCUSSION
Sh. Subhash Chopra initiated Short Duration Discussion on the
Serious problem being faced by people of Delhi due to non-availability
- . Of adequate number of CNG run buses, on roads.

. The following members parhmpated in the discussion :-
Sh. Mukesh Sharma

- Sh. Shoib Igbal
Sh. ArvinderSingh Lovely
Sh. Bheesham Sharma
Sh. Tarwinder Singh Marwah

6. 4.05PM Tea Break

Lol
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4.40 PM

5.49 PM

House re-assembled. Short Duration Discussion continued.
Sh. Jile Singh Chauhan
Smt Meera Bhardwaj

Sh. Surender Kumar

Smt Kiran Walia

Sh. Charan Singh Kandera
Sh. Sish Pal

Sh. Naseeb Singh

Smt Kiran Chaudhary

Sh. Veer Singh )
Sh. Amrish Singh Gautam

'Sh. Mateen Ahmed :
'Smt Shiela Dikshit , Chief Minister intervened.

Sh. Parvez Hashmi replied to the discussion. And moved the following
motion under Rule 107 :

“This House resolved that the Govt conveys to the Supreme Court the
concern of this House that the commuting public of Delhi and other
citizens have a right to relief till expeditious arrangements can be made.
It is the responsibility of the elected representatives of Delhi to provide
Them uninterrupted transportation and also to provide them clean air
In Delhi. -

The Central Govt must understand that the matter of environmental
Protection requires co-operative efforts between the Govt of India and
Govt of Delhi. It is unfortunate that the Central Govt has failed to
Provide adequate number of authorized agents for conversion of
Diesel engines. Therefore, there is no reasonable chance that the
September deadlines will be met. Their inaction has created a
Monopoly that is detrimental to any successful outcome of this

Issue. '

Y]

The Govt thus urges the Central Govt to ensure that more authorized
Agents are quickly approved to undertake the task of conversion of
CNG. The failure to provide adequate supplies of CNG and outlets
Will frustrate all attempts to make a smooth transition. We will
Continue long queues of frustrated drivers and traffic clogging
Roads. It is the time that the Central Govt realises the costs of
Ignoring this urgent requirement or delaying any decision in this
Regard. ' P

The ambient quality of air over Delhi is affected substantially by
Transit traffic which will continue unabated unless new bypass roads
Are built. The fact that CNG remains an untested technology in
Indian conditions, particularly summertime temperatures, is a
Matter of great concern. The alternative of Ultra Low Sulphur
Diesel has to be considered seriously.

In view of these matters, this House welcomes the decision of

The Delhi Govt to constitute a high-powered Environmental
Protection Board to prepare an environmental development plan for

ey
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8.

9.

6.00 PM

6.01 PM

6.06 PM

For the the National Capital with particular focus on multi-mode
Transport. Meanwhile the Supreme Court be requested to acco-
modate the concerns of the members of the Legislative Assembly”.

The motion was put to vote and adopted.
LEGISLATIVE PROPOSALS

CONSIDERATION AND PASSING OF BILLS

Sh. Mahender Singh Saathi, Minister of Finance moved that ‘ The Delhi
Sales Tax On Works Contract (Amendment) Bill, 2001’ be taken into
Consideration. The motion was put to vote and adopted.

The Minister then spoke about the provisions of the Bill.

The Bill was taken up for clause-by-clause consideration .

Clauses 2 to 9 were put to vote and adopted.

Clause 1, Preamble and title was put to vote and adopted

Sh. Mahender Singh Saathi, Minister of Finance moved that the Bill

Be passed. The motion was put to vote and Bill was passed.

Sh. Mahender Singh Sathi, Minister of Finance moved that “The

Delhi Protection of Interests of Depositors (In Financial Establishments)
Bill, 2001’ be taken into consideration. The motion was put to vote

And adopted. The Minister spoke on the provisions of the Bill. The
Following members participated in the debate :

Sh. Mukesh Sharma

The Bill was then taken up for clause-by -clause consideration :

Sh. Mukesh Sharma withdrew his amendment in Clause 2(d)(vi)
With the leave of House. Clause 2 was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendment in Clause 3 with
The leave of the House. Clause 3 was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment in Proviso
To Clause 4 :

“ less then three months” be read as “less than one year”.

After persuasion from Finance Minister mover agreed to

Amend the period from one year to six months.

The amendment was put to vote and adopted.

Smt Kiran Chaudhary moved the following amendment in
Clause 5(1) :

“ Delete words” Assistant Collector’ .

The amendment was put to vote and adopted.

Smt Kiran Chaudhary moved the following amendment in Clause
5(2) :-

“ Replace words * thirty’ by ° sixty’™”

After persuasion from Finance Minister the mover agreed to amend
The period from sixty to forty five days.
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The amendment was put to vote and adopted.
Clause 5 was put to vote and adopted.

Smt Kiran Chaudhary moved the following amendment in Clanse
6(2)(i)(e) : o

“ Words ‘negotiate’ be deleted”

Amendment was put to vote and adopted.

Clause 6 was put to vote and adopted.

Smt Kiran Chaudhary withdrew her amendment in Clause 7
With the leave of the House.
Clause 7 to 13 were put to vote and adopted.

Sh. Mukesh Sharma withdﬁ:w his amendments in Clause 14
With the leave of the House.
Clauses 14 to 20 put to vote and adopted.

Smt Kiran Chaudhary moved amendment in Clause 21:-
After sub-clause 2(d) insert new sub-clause (¢) as follows :-
* the manner in which the liabilities accruing to a financial
establishment or person emanating out of the procedings
before a designated Court is to be discharged out of the
attached properties and assets in respect of such financial
establishments or persons”.

The amendment was put to vote and adopted.

Clause 21 and 22 were put to vote and adopted.

Clause 1, Preamble and title was put to vote and adopted.
6.26 PM Sh. Mahender Singh Saathi moved that the Bill be passed.
The Bill was put to vote and passed.

10.  627PM . House adjourned till 2.00 PM on 4% April 2001,
S K SHARMA
SECRETARY
Place : Delhi
Dated 3™ April 2001.



